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Justice M.A. Khan:

Learned counsel for the parties have stated that since the order
of the Tribunal, disobedience of which was complained against in the
contempt proceedings has been duly complied with and implemented
by the respondents, the applicant does not want to pursue the CP
and wants to withdraw it. A copy of the order dated 24.3.205 has
been received by the applicant and produced before the Court.

2. Since the order of the Tribunal has been complied with by the
respondents, we are not inclined to proceed in the matter any
further. As requested, CP is dismissed. Notices are discharged.
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